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(ii) Annual Report of the Indian 

Drugs and Pharmaceuticals Limited, 
New Delhi,  for the year  1978-74 
along with the  Audited  Accounts 
and the comments of the Comptroller 
and  Auditor  General  thereon. 
[Placed in Library.  See  No.  LT- 

9667/75].

(b) (i) Review by the Government 
an the  working of the  Ftytilizezrs 

and CKemicals Travancore, Limited,
'or the year "1973-74.

(ii) Annual Report of the Fertili­
zers and Chemicals Travancore Ltd., 
for the year 1973-74 along with the 

Audited Accounts and the comments 
of  the  Comptroller  and  Auditor 
General thereon.  [Placed in  Lib-
i.wy.  See No. LT-9668/75],

(c) (i) Review by the Government 

on the working  of  the  Pyrites, 
Phosphates and Chemicals  Limited, 

for the year 1973-74

(ii) Annual Report of the Pyrites, 
Phosphates and Chemicals Limited, 
for the year 1973-74 along with the 

Audited Accounts and the comments 
of  the  Comptroller  and  Auditor 
Generaol thereon. [Placed in Lib­
rary.  See  No LT- 9689/75],

(2)  (1) A copy of the Report of 
the Committee on Drugs and Phar­
maceutical Industry.

(ii) A copy of the Recommenda­
tions (Hindi and English versions) 
regarding the report of the Com­
mittee on Drugs and Pharmaceuti­

cal IftffiSfry.

(iii) A fcopy of the ‘Recomfnenda- 

tions (Hindi Versions) made by the 

Committee on Drugs and Pharma­
ceutical Industry.

(iv) A statement (Hijidi and Eng­
lish versions) explaining reasons for 
not laying simultaneously the com­

plete Report of the Committee on 
Drug) and pharmaceutical Industry, 
in Hindi  [Placed in Library. See 
No. LT-0670/75],

»27  P*m MAY r
Rwnew AMD ANNUAL REPORT OT B*AOAT 

Hwvt Euctwcals Lei., Hkw fitun 

TOR 1078-74

THE DEPUTY MINtSTRY IN THE
Ministry of health  and  fa­

mily PLANNING  (SHRI A. K. M. 
ISHAQUE):  On behalf of Shri A. A. C. 

GEORGE, I beg to lay on the table 

a copy each of the following papers 
(Hindi and English versions) under 

sub-section (1) of the section 619A 

of the Companies Act, 1956:—

(1) Review by the Government 

on the  working  of  the  Bharat 
Heavy  Electricals  Limited,  New 
Delhi, for the year 1978-74.

(2) Annual Report of tlje Bharat 
Heavy  Electricals  Limited,  New 
Delhi, for thci year 1973-74  along 
with the Audited Accounts and the 
comments of the  Comptroller  and 
Auditor Gentiral thereon.  [Placed 
in Library.  See No. LT-9671/75]

Audit  Reports  on  Union  Govern­

ment  (Railways) 1973-74, an* 

Union Government  (Civil)  Revenue 

Receipts, 1972-73, Appropriation 

Accounts,  Railways, 1973-74 Aparts 
I & II, and Block Accounts, Balance 
Sheets,  Profit  and  Loss  Accounts 

Railways, 1973-74

THE MINISTRY OF STATE IN THE 
MINISTRY  OF  FINANCE  (SHRI 
PRANAB KUMAR  MUKHERJEE):

I beg to lay on the Table—

(1) A copy each of the  following 
papers under article 151(1) of the 
Constitution:—

(i)  Report  (Hindi  and English 
versions) of the Comptroller  and 
Auditor General of India, for the 
year 1973-74,  Union  Government 
(Railways).

(U) Report (Hindi version) of the 
Comptroller and Auditor General of 
India, for the year 1972*73, Union 
Government (Civil) Rervenue Re­
ceipts-—Volume  I—Indirect  Taxes 
and Vol H Direct Tam.
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(2)  A copy ot  Appropriation  Ac­
count*, Railways, for 1978-74, Part I 

—Review (Hindi  and  English  ver­
sions).

<S) A copy of  Appropriation  Ac­
counts, Railways, 1973-74, Part H— 
Detailed  Appropriation  Accounts 
{Hindi and English versions).

(4)  A copy of Block Accounts  (in­
cluding Capital statements comprising 

th« L°&n Accounts), Balance Sheets 
and Profits and Loss Accounts, Rail­
ways, for 1973-74, (Hindi and English 
versions). [Placed in Library,  See 
No. LT-9672/75].

Annual  Accounts  of  Bombay  Port 

Trust, 1973-74 with  Audit  Report, 
Gujarat  Carriage  of  Goods  Taxa­

tion  (Amndt)  Rules, 1974, Gujarat 
Notification under Gujarat Carriage 

of Goods Taxation Act, 1962. Agree­

ment  between  Centre  and  Haryana 

re  National  Highway  and  Gujarat 

Notifications  re  Motor  Vehicles 

Taxation

THE MINISTER OF STATE  IN 
THE* MINISTRY OF SHIPPING AND 

TRANSPORT  (SHRI  H.  M.  TRI- 
VEDI);  I beg to lay on the Table—

(1)  A copy of the Annual Accounts 
of the Bombay Tort Trust  for  the 
year 1973-74 and the Audit Report 
thereon (Hindi and English versions) 

under sub-section (2) of section 103 
of the Major Port Trusts Act, 1963. 
[Placed  in  Library. See  No. LT- 
9673/76],

(2)  A copy of the Gujarat Carriage 
of  Goods  Taxation  (Amendment) 
Rules,  1974  (Hindi  and  English 
versions) published  in  Notification 
No.  GH]G|74]240|GTA| 1269]77159|E, 
in Gujarat Government Gazette dated 

the 5th December, 1974, under sub­
section (4) of section 32 of thci Guja­
rat Carriage of Goods Taxation Act,

1962,  read  with clause (c) (ill) of 
the  Proclamation  dated  the  9th 

February, 1974, issued by the Presi­

dent in  relation  to  the  State  of 
Gujarat.

(3)A statement (Hindi and English 

versions)  showing reasons for delay 
in  laying  the  above  Notification. 
[Placed in Library.  See No.  LT- 
9674/75].

(4) A copy 01  Gujarat  Notifica­
tion No. G|G|74|22|MVA-7570|85258- 

E,  (Hindi  and  English  versions) 
published  in  Gujarat  Government 
Gazette dated the 30th January, 1975, 

under sub-section (2)  of section 31 
of the Gujarat Carriage  of  Goods 
Taxation Act, 1962, read with clause

(c)  (iii) of the Proclamation dated 
the 9th February, 1974 issued by the 

President in relation to the State of 
Gujarat.

(5) A statement (Hindi and English 
versions) showing reasons for delay 
in  laying  the  above  Notification. 
[Placed  in Library.  See No. LT- 

9675/75].

(6) A  copy  of  the  Agreement 
dated the 17th February, 1975 (Hindi 

and English versions)  entered  into 
between the Central Government and 

the  Government of the  State  of 
Haryana in relation to the develop­
ment (nr Jnaintenanoe of any such 

part of a highway situated within « 
municipal area as (referred  to  in 
sub-section (i)  of section 2 of the 
National Highways Act, 1956, under 

section 10 of the said Act.  [Placed 
in Library. See No. LT-9676/75].

(7)  A copy each of the following 
Gujarat Notification (Hindi an2f Eng­
lish versions) under sub-section (3) 

of section 13 of the Bombay Motor 
Vcfetefea Tax Act, 195% re#d with 
clause (c)  (iii) of the Proclamation 
dated the 9th February, 1074 issued


